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Mr* Speaker: That is a matter of 
opinion.

Shri Najnbiar* The emergency has 
ended. .

Mr. Speaker: Let it be debated 
separately, not now.

Shri Nambiar: Let us know what 
the hon. Minister has to say about 
this
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RE WHIT PETITION AGAINST 
SPEAKER AND MEMBERS OF TH&

COMMITTEE OF PRIViLEGES

Mr Speaker: During the last Lok 
Sabha, on the 12th August, 1966, Sar- 
vashri Tndib Kumar Chaudhu'i and 
Madhu Limaye, Members of Parlia
ment, had raised a question of privi
lege, alJeging, inter aha, that on the 
9th August, 1966, when they reached 
Patna Air Port, the Bihar Police serv
ed an externment order on them under 
the Bihar Maintenance of Public 
Order Act, 1949, directing them to 
leave the State of Bihar within one 
and half hours, but kept them in vir
tual arrest and detention m the 
V I P  Room Patna Air Port, 
without any criminal charge and pre
vented their free movement during the 
said one and ha f hours period al
though they were free to move about 
in Bihar without any rest'am t for that 
period < 1 terms of the externment 
order served on them.

On the 18th August, 1966, the House 
referred the matter to the Committee 
of Privileges.

The Committee of Privileges, before 
arriving at their conclusions, decided 
to examine among others, Shri B N P 
Kumar, Deputy Superintendent of 
Police, Patna *vho had served the ex- 
temment orders on Sarvashri Tridib


